I, Sri S. Arun Prasad, aged about 37 years, by faith Hindu, by occupation
\-_\_——‘_

\—,
Service, residing at DM Bungalow, beside Polo Ground, Asansol, District-
Paschim Bardhaman, West Bengal, do hereby solemnly affirm and state as

follows-

1. I am the District Magistrate, Paschim Bardhaman. I have duly
consulted the records available in my office and thereafter, | have made
myself well acquainted with the facts and circumstances of the case and, as

such, am competent to affirm this Affidavit.

TN e




on’ble National Green Tribunal Easter? zone Bench, Kolkata
espondent to file an

2.
16.03.2023 directing the State R

passed by the H
on 06.02.2023 and
Jfhidavit in respect of
«allegation in the Original Application, is that the Applicant is a resident

33, J.L. No. 63, Mma-&jam, Police Station — Faridpur,

of R.S. Plot Ne-
Durgapur, pistrict-Bardhaman, and the Respondent No.7, Private Respondent,
s in occupation of a plot which is contiguous to the plot of the Applicant where

he has started 4 Service Centre in the ngme and style of ‘Laxmi Service
Centre’ at Kada Road, near Shiv Mandir, G.T. Road, Durgapur - 713203, and
has recently installed a Stone Crusher and he is operating the said Stone

Crusher Unit at the said plot.

It is alleged that as a result of the operation of the Stone Crusher, there
is a vast quantity of emission of dust which is becoming a source of health
hazard not only to the Applicant but also to the residents in the vicinity of this

Stone Crushing Unit”.

That in accordance with the solemn directions passed by Hon’ble

3.
Tribunal hereinafter to be referred as Hon’ble N.G.T., the undersigned has
No.

issued one written communication bearing Memo
1004/MM/D.L.&L.R.O./PAB/21 dated 17.03.2023 to the Sub-Divisional
Magistrate, Durgapur whereby and whereunder the said Sub-Divisional
Magistrate, Durgapur was called upon to transmit Report in connection with

an-Vs-Central

O.A. No. 07/2023 in the matter of Vijay Kumar Barm
the office held by the answering

Pollution Control Board & Ors., accordingly,
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gent has received one repory vide Memo bearing No. 95/]’).,-,,/“”_
ﬂ'::;';‘ 0‘12023 from the said SUb-Divi‘iOI'llI] Mﬂd.lmw' [)urm'n.r
da )

The Ph""’mpics of the Memo dated 17.03.2023 issued by the
nd rﬂﬁ"cd and 24.03.2023 isaued by the Sub-Divisional Magiﬂtratc,
undacrs

re annexed hereto and markeq Annexure-P-1 collectively.

Durgﬂpura
That the copy of the Report recejveq vide Memo dated 24.03.2023

4.
from the said Sub-Divisional Magistrate, pyrgapur, inter alia reveals the

following:-
(i) That two separate field inspections have been conducted by the
S.D.L. & L.R.O., Durgapur and the Officer-In-Charge, Durgapur
Police Station over the site as indicated in the Original Application
and also with regard to the operation of Crusher unit by “Laxmi
Service Centre” at Kada Road More, near Shiv Mandir, G.T. Road,

Durgapur-713203.

(ii) That the aforementioned Report has disclosed that the Crusher
Unit, constituting the subject-matter of the Original Application is in
running condition for the present at the site as indicated in the said

Original Application.

(i) That while causing inquiry by the concerned officers of the State
of West Bengal, the Private Respondent, that is, the Respondent No.
07, namely, Shri Raj Kumar Shaw, the proprietor, Laxmi Service

Centre, having his office at Kada Road, near Shiv Mandir, G.T. Road,
Post Office-Durgapur, District-Paschim Bardhaman, PIN-713203, as

20 APR 2003




revealed from the cause title of the Original Application was not gpje
to show any piece of document for relying UpOR running of the
Crusher unit by possessing valid legal documents, save and except,
the Trade License issued by the Durgapur Municipal Corporation
unto favour of one Rita Shaw, who happens to be the proprietor of
the “Shree Balaji Enterprise”. The said Rita Shaw in terms of the
Report submitted by the Sub-Divisional Magistrate, Durgapur has
revealed that she has received Trade License from the Durgapur

Municipal Corporation for operation of the Stone Crusher Unit.

(iv) That the enquiry made by the concerned officers further reveals
that the land of the Original Applicant, namely, Shri Vijay Kumar
Barman is situated adjacent to the land wherein the Crusher unit

exists for the present.

(v) That the Report dated 20.03.2023 of the Police Authority,
received by the office held by the Sub-Divisional Magistrate,
Durgapur on 22.03.2023 reveals that the Crusher Unit exists in the
name of the Laxmi Service Centre and the said Report further states
that the Air pollution in the surrounding area is happening on
account of the crusher business and the materials for running the

said business have been collected from the Durgapur Steel Plant.

(vi) That in compliance with the Report called for by the
undersigned by establishing Memo dated 17.03.2023 the concerned
Sub-Divisional Magistrate, Durgapur has convened a hearing on
22.03.2023 whereby and where under Shri Raj Kumar Shaw, being
arrayed in the Original Application as the Private Respondent/the




Respondent No. 07 was called upon to produce relevant documentg
alongwith “Consent to Establigh» and “Consent to Operate” issued by
the respective Pollution Contro] Board for operating the Crusher Unit
and in turn, save and except the Trade License issued by the
concerned Municipal Corporation and an application disclosing the
prayer for N.O.C. regarding “Congent to Establish” and “Consent to
Operate” the Crusher Unit before the competent authority, no other
document for substantiating his cause has been adduced in course
of hearing before the Sub-Divisional Magistrate, Durgapur by the
Private Respondent/the Respondent No. 07.

(vil) That Shri Raj Kumar Shaw/ the Private Respondent/the

Respondent No. 07 has claimed in course of hearing that “Shree
Balaji Enterprise” for operating Stone Crusher Unit, owned by his
wife, namely, Mrs. Rita Shaw has applied for online consent in “Solid
Waste Management Section” of the West Bengal Pollution Control
Board on 28.02.2023 bearing Application No. 3476882.

(viii) That the Report tendered before the answering respondent by

the Sub-Divisional Magistrate, Durgapur reveals that upon

verification of the claim, as indicated in the preceding paragraph
(supra) of the Private Respondent/ Respondent No.07 in the Original
Application from the Pollution Control Board, Durgapur Regional
Office, it transpires that “Shree Balaji Enterprise” has not submitted
any application in proper form and in accordance with the extant
rules and procedure for obtaining from the Pollution Control Board,
Durgapur Regional Office N.O.C. for “Consent to Establish” and
“Consent to Operate” the Crusher Unit and merely an application to

20 app 203



5.

therefrom,
1244/MM/DL&LRO/PAB/23 dated 30.3.2023 has

allow access to “Municipal Solid Waste” has been submitted by the
concerned Private Respondent.

(ix) That it has been confirmed by the Sub-Divisional Magistrate,
Durgapur while submitting his Report that the Private Respondent/
Respondent No.07 arrayed in the Original Application is running a

Crusher Unit in the site as indicted in the Original Application, but,
regard and thus,

without possessing any valid legal document in this

the act done by the said respondent is constituting a source of
environmental pollution, thereby, interferes with the right to have
free and clean environment by the concerned Original Applicant.

(x) That it is humbly submitted by the answering respondent that
the present affidavit is being filed before Honble N.G.T. by relying

upon the Report dated 24.03.2023 submitted by the concerned Sub-
whereof is annexed herewith

Divisional Magistrate, Durgapur, a copy
marked herein

alongwith all the annexure annexed thereto,
Annexure-P2 collectively with the Memo dated 17.03.2023 issued by

the undersigned and crave leave to refer a copy of the same before
Hon’ble N.G.T.,E.Z., Kolkata at the time of hearing, if necessary.

That pursuant to the facts disclosed in the report dated 24.03.2023 by

the Sub-Divisional Magistrate, Durgapur and information gathered

of Memo bearing No.

the wundersigned in terms
requested the

Environmental Engineer, Durgapur Regional Office, West Bengal Pollution

Control Board to take necessary measures on an immediate basis in
accordance with Law against the Private Respondent/ Respondent No.07 in

20 app 2023



as much as valid documents, that js, «¢ ¢ to Establish” and “Consent
’ onsent to

to » .
: » West Benga) pojjytion Control BO2™™

Regional Office vide its memo bearing no, 1528-2 /wpap‘ocggml 14)Part-I)
dated 13.04.2023 has sent a copy of In;spection report - It has also been
mentioned in that memo ,the said Inspection report had been sent to T.he
concerned authority of the State Board at Paribesh, Salt Lake for taking
necessary action.

The photocopies of the Memo dated 30.03.2023 issued by the undersigned
and 13.04.2023 issued by the Environmental Engineer, West Bengal
Pollution Control Board, Durgapur Regional Office are annexed hereto and

marked Annexure-P-2 collectively.

6. It is therefore prayed that the Hon’ble Tribunal may pass necessary

order or further orders as it deem fit and proper in the interest of justice.

T The statements made in paragraph 1 to 6 are based on information
derived from the record which are usually kept and maintained by the
answering respondents in the ordinary course of business and which I belief

to be true and rest thereof are my humble submission before this Hon’ble

Tribunal.

Prepared in my office w

Advocate Deponent -

District Magistrate
Paschim Bardhaman

srrsm.. S sy Qj(
On this ALy of,

APl a9z
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A nTNUA2UnL -~ P_
Office of the Additional District Magistrate

‘ And

District Land & Land Reforms Officer

. ,“ﬁ paschim Bardhaman
aragw firr, s da Saranl, Ramkrishn
v jvekanan a Missio
o - \yovoe :..n.o'. PIN - 713305 n, Kanyap.
_ diropaschimbardhaman ®gmail.com gmail - sropaschimbardhaman@gmail.com

1313123
Memo No. (004  /MM/DL&LRO/PAB/21 pate: | F1

To
The Sub-Divisional Officer,
Durgapur, Paschim Bardhaman

Sub.: Reg. report in connection with O.A. No. 07/2023 in the matter of

Vijay Kr. Burman-Vs-Union of India

you are requested 10 submit a
her by the name “ Laxmi Service
oad, Durgapur-713203. The
days of receiving this letter.

ction with O.A. No.

in connection with above quoted subject,

detail report regarding operation of Stone Crus
Centre” at Kada Road, near Shiv Mandir, G.T.R
desired report must reach to this end within four(4)

The report is required to file counter affidavit in conne

07/2023/EZ.
This may please be treated as urgent.
Copy of the OA and other relevant documents are enclosed herewith.

Enclo. As stated
District Magistrate an Cé_iector,'

Paschim Bardhaman
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GOVERNMENT oF WEST BENGAL

OFFICF OF THE §
- E SUR DIV
CITY CENTRE, ISIONAL MAGISTRATE, - DURGAFUK.
PHONE: 0343-2846108, 0303284008 | C " UR-16, PASCHIM BARDHAMAN pIsTRICY t

| FAX: 034 2846680 | E MAIL: sdodurgapu r@s™

Memo No: ii " Dev/D 03,202
No: 5' /DevDgp. —_— Date: 24,013,202
To

Paschim Bardhaman. Collector

Sub:- Reg. Reporl in connection r of Vijny Kr. Burman -
Vs- Union of India. with O.A. No. 07/2023 in the matte
Ref:- Your Memo no. 1004/MM/DL& LRO/PAB/21, Dated | 7.00.2023

Sir,
With reference to the above, this is for your kind information that,
0 end and from
I, Two separate Field Inspection have been conducted from SDL & LRO,
the cad of Officer-in-charge, Durgapur Police Staion at the mentioned si9 regarding m‘;’” of Stone Crusher by
Laxmi Service Centre’ at Kada Road More, Near Shiv Mandir, G.T. Road, Durgapur- -

2. As per the Report reccived from SDL & LRO, Durgapet i ;t’r"vﬁic":nm"m.m""o'm'“‘mm,ﬁ
the Stone Crusher is in running condition at present at the men;'lo s “Vijay Kr. Barman's land falls adjacent

"MlnyplperﬁxmingtheswneCmsherexccptthe
to the Stone Crusher.

3. As per the Report received from Waria I/C, Durgapur Poli
Stone Creaser in the name of Laxmi Service Centre.

ce Station (Copy enclosed), there is a

4. An Urgent Hearing in this regard is also convened on 22,03.2023 at the chamber gr the
undersigned with the Manager/Owner of the Stone Crusher. The Owner/Manager Is requested to appear with all
relevant permissions/ documents (if there is any) including ‘Consent of Establish’ (NOC) and ‘Consent to Operate’
from the Competent Authority and other documents for running the Stone Crusher.

In the Hearing, Sri Raj Kumar Shaw who is also the Respondent No 07 in O.A. No. 07/2023, the husband
of Rita Shaw has stated that his wife is the ietor of SHREE BALAJEE ENTERPRISE at premises no 35, Kada
Road More, Near Shiv Mandir, G.T. Road, Durgapur-713203. As per the permanent “Certificate of Enlishment”
issued from Durgapur Municipal Corporation (Certificate No. 0917P491622352060), nature of business of SHREE
BALAJEE ENTERPRISE is ‘Stone Crusher’. As admitted by Sri Raj kumar Shaw, they don't possess ‘Consent to
Establish’ and ‘Consent to Operate’ from the Competent Authority.

Raj Kumar Shaw claimed that SHREE BALAJI ENTERPRISE has applied for online consent in *Solid
Waste Management® Section at West Bengal Pollution Control Board on 28.02.2023 bearing Application No
3476882. However, upon verification of the claim from Pollution Control Board, Durgapur Regional office, it is

ALAJI ENTERPRISE has not submitted Final Application yet in Proper Form and

revealed that, SHREE B.
moreover, that Application is not ‘Consent of Establish’ (NOC) or ‘Consent to Operate’ for Stone
Crusher, but related to Municipal Solid Waste (Copy enclosed).

From all the submitted Reports from all concerned Authorities, the undersigned is of the opinion that the
No 07 in O.A. No. 0772023 has Stone Crusher in running Condition at the address of Kada Road More,
Near Shiv Mandir, G.T. Road, Durgapur-, but does not possess any legal document (Consent to Establish or

Consent to Operate) for running the Crusher.
Yours nglly

Sub-Divh&Mashm

Durgapur

20 APR 2013




T
The BLAL'RO
ALl OMHM-‘FM:‘J—PM-

sub:. Faeld @quj.-7 report

mtmlr 2 )

© gy G’ (-Inr":,zw}f” ’3‘[4?" ™IFI R‘S_- 33

ol L'o-xm; genvaea cenBe glone enrunyher ,o:T‘ (:r‘u(:,'-—
bl GraoreT (6T A N

H‘a-gud (R2ee
—afanTs !
GnUy e —ysr?l"(hw-maf ‘3’3 R'S "'*”‘"‘}"1)”/7].!’
HEody AR HYY _gg\l"fa'l Slone. C'/N-‘-;RM—ﬂ}' ’J“w‘f(-l" 4’q’6ﬂ5?4—
G+ . cothen BT ST g o1 A4 F ade
L o SOV 20 T (A aremmdT (. G Tasde.
. ov G qare SO T eoverry” AL )

(o a oy ST crughin_ 2v

Gapmars 77 307 il _ :
ongr 934 HIPT mv@ruGFfGW*F'?MF Frime’
Gy g T T s A3 L ICLl)

Guogrr v b3 VT B

g ‘Q""P T AN |
23
(1Y
20/3 /202
Rﬂ':cn/un,j%.ﬂ =;33:: or
gL Al P -+ Revanué Inspeclor
Aﬂf“ ““I":-ﬂﬂ"-; a9 M B- L. 8 L R¢ O:
Aad'. I-u:npnv-’ahdpuf

] Ao speRE WVLV&”? w7 ko
,\S\ﬁ

\v‘k kand & tLand Reforms Ollicer
Add\. Durgapur-Fandpur

F‘(-{'fl band & Land Relrims 0flicer
Addi. Durganur-r andpuf

G e end “{ SDmMm D“"a"f“

’E’:)‘%&E}h W' A u:m-fo-;'wu&\\oh Y, | %ak\‘m‘a
er phatoqrbs sne amiqied nenit)

2 APR 203 >
' 4 Relorms
Pivisiond Lmdm,.n Retof
T
Rz alides »



To
(Translated Copy)

The B.L.&L.R.O.
Add|. Durgapur-Faridpur

Sub:- Field enquiry report
Sir,

As per your instruction, physical enquiry has been conducted by M€ on the
basis of complaint made before National Green Tribunal against Laxmi Service
Centre Stone Crusher at RS plot no. 33 of mouza- Sujra.

At the time of enquiry it is found that corresponding LR plot no. of the said RS
plot at present is 46. The Stone Crusher is at present is in running condition-
Raj Kumar Shaw, the owner of the Stone Crusher could not submit any
documents or N.O.C, except Deed of the land and Trade License when he was
asked to submit relevant documents. tand of Vijay Kumar Barman, thi
Complainant is adjacent to the stone Crusher and in the same plot. At presen

the Complainant has rented out the land to another person

quiry is submitted pefore you.
Yours faithfully

Hence the report of the en

sd/- (Biswajit Banerjee)
20.03.2023
Revenue Inspector
B.L.& L.R.O.

Add|. Durgapur- Faridpur

Copy forwarded to s.D.L&L.R.O.. purgapur for taking necessary action.

sd/- ( Mainak Chatterjee)

Block Land & Land Reforms Officer
Addl. Durgapur- Faridpur

Copy forwarded to the end of SDM Durgapur for his kind information and
taking n/a ( Three photographs are enclosed herewith)

Sd/- (Amit Chattopadhyay)

sub Divisional Land & Land Reforms Officer
Durgapur- Paschim Bardhaman
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| 2 peov
Divisional M.'m.-a ?
\ "r‘D p— . o amiar A ’ -~ e
m Bardhaney | T oM\ B)

- Memo No- 91/Dev/Dgp Date- 20,03,202)
Sub: - Service reply.

rder | had been 1o Kadaroad,
bmit report that a8 "‘::: mf:,“:‘:: Owner/ Manager of Laxmi
o [l(', '!:n:l Durgapur- 713203 in g/ A5ove. Aciec
G.T. Roaé, (Mob: 7908607337) who is

Kumar Show
% by!Jl‘:rjidir. al. Road, Durgapur- 713203,

Sir,

With profound respect | beg to su
Near Shiv Mandir, G.T. Road, Durgapur- 713
Service Centre, Kadaroad , Near Shiv Mandir,
reference. And during service the said notice receiv
the owner of Laxmi Service Centre, Kadaroad , Near Shiv

This is for favour of your kind information.

Enclo;
1.Receipt copy of notice . Yours faithfully \
W“"mfwuhu:- AL ‘:‘-”

Waria I/C

PS- Durgapur
Date- 22.03.2023




L Te—— o -
: Q- A/ C.
City Coater, "m%:z' [P
I
S e\ /0)

With
OC py Profoung e

Ps'm.,..,,"“lhwhnnm.h,“ ,k;,,d“du.ndupormdandm
oK ap 98 . 713203 and local

. alleged Near Shiv Mandir, G.T. Road. ;
N i Senm‘(m Kadere person namely Kumar Show (Mob: 7908607337) who is the owner of
. Dusiness is Continuing ‘d: Near Shiv Mandir, G.T. Road, Durgapur- 713203, | came to learnt that
Ser business. | 8 Laxmi Service Centre , near Shiv Mandir, GT Road. -713203 as a
ﬂlelbovemuutm Wnd relevant papers in respect of the above crustfbcfott_lhcmnrnaor
Pollution is happencd ,:: failed 10 produce any relevant documents pefore me. It is believe that air
D““N Plant. to this creaser business. But the above creaser imports their materials from

This is for favour of your kind informati
Yours faithfully
M hoje Y adnadd
ASI of Police
Waria /C
PS- Durgapur
Date- 22.03.2023

20 APR 2B
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(Translated Copy)

Hu e
mble Submission | that there is no Crusher in the name Laxmi Servicing

::one - Trade License ang Consent to establish has been applied by my wife in
€ Name Shree Balaji Ent. Crusher unit is closed due to non-availability of
Consent to Operate. At present Crusher unit is not operating. Name of the

Company is Shree Balajee Enterprise, Kada Road, Durgapur-3.

Yours
Sd/-

Raj Kumar Shaw

20 APR 2
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No. 0917P491622352060

m =24 ) ) .
(u:\d‘ar Rule 82) ' 1 EX R ADE Certificat®
PERMANENT CERTIFICATE OF ENUSTMENT

nicipal corporation Act, 2006

n 141]
filled upP)

West Bengal Mu
(See gectlo

\
(Duplicate to be

cipal Corpoutlon

Durgapur Munl
him gardhaman

purgapur, Pasc

ita Shaw, the proprietor of SHREE
gs at holding Premises No. 35, Kada
ward No. 13 and exercising or intending to
or Entorpris os(Category): stone Crusher (Nature of Business) this

West Bengal Municipal Corporation Act, 2006 and
(Rupees : Five Thousand Two Hundred)

|
ur Municipal Corporation hereby grant unto R
d | or carrying on or Intending to carry on busing

\ The Board of Counciliors of Durgap
P.S DURGAPUR, Pincode- 713203 in

\ BALAJEE ENTERPRISE, residing "

Road More Durgapur, P.O- Main Gait,
sion, Trade or Callings of Ooth
of Enlistment under Section 141 of the

“ excercise the Profes!
d In consideration thereof, @ total fee of ¢ 5200/-

Permanent Certificate
acknowladge o have recelve:

| only.
to be produced at the time of

‘ This Cartificate of Enlistment will be in force untll the 03rd day of April, 2023 and

ranewsl.

ASUBNCE | 03-09-2022

| Date of )

(Scan QR Code with QR Reader)
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WEST BENG
AL POLLUTION CO
NTR
(Department of Environment, Government ofo Vt‘utm;:l:ll))
Durgapur Regional Office

Oiciome— 1 2l(’Sahid Khudiram Sarani, City Centre
- , Tele Phone: (0343) 254-6708, 254-4915
Memo No. \ 2\ §7-2/WPBD-OC(41)/06

Date: 2.1 /03/2023
To

The Sub-Divisional Magi
' gistrate, Dur:
City Centre, Durgapur-713216 e

Sub: Status of application no. 3476882

Ref: Memo No. 93/Dev/Dgp dated 23/03/2023
Sir,

In reference to the above, present status in respect of application no-. 3476882 is provided below.
1. This is a draft application which is now at the end of the applicant. They have to submit i
properly then the applicatio

n can be seen from our end.
2. This application is no

t regarding ‘Consent 10 Establish’ of ‘Consent 10 Operate’ of Stone
Crusher. This is the app

lication related to municipal solid waste.

Thanking you.

Yoursﬁy.
VP
Sk

Environmental Engineer
Durgapur Regional Office
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Address
2 O SALBAGAN, BENAGHITY
Durgapr {m Corp), Sardeharan
Vit Sangssl - 713213

/ / Mes_ 4, Banerge \
;" ;' ‘ Dwgamrr, Burc,ﬂ;gn |
il | Red Mo.15,550> |

~~~~~

ATTESTED \

ree, Notery
van W.B.
Covi. of W.B.

Mrs Atabi Ban
Durgapur, Eur
Rega. No.-40§200

7 APPR 2003
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Enroliment No 0000/001 44/81023

To
Rita Shaw

Ho. Raj Kumar Shaw,

2ND Street , Saibagan Road,

Benachity

VTG Durgapur (m Corp ), PO; Banachily,
Disirict: Pasohim Bardhaman,

State. Wost Bangal, PIN Coda 713213,
Mobile' 8837040908

g U Ly e
KG2T2480845F|

ST Sru T / Your Aadhaar No.

4054 9624 8691
; aEare

ATTESTED

Mrs. Atab! Beiférjos, Notary
Durgapur, Bfirawan W.B.
Regd. No.-40/12007, Govl. of W.B.

2 app 2022
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H68W+VH7 Grand Trunk Rd Main Gate, Durgapur West
Bengal 713203, India
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ce of the Additional District Magistrate

And
District Land & Land Reforms Officer
Paschim Bardhaman
2 Mission, Kanyspt

Vivekananda Saranl, Ram

—

Memo No. 1299 /MM/DL&LRO/PAB/23

To
The Environmental Engineer,
Regional Office,

Durgapur
West Bengal pollution Control Board
Sahid Kshudiram sarani, City Centre, Durgapur
District- paschim Bardhaman
PIN—713216
Sub.: Reg--- -~ - Crusher unit namely “Laxmi
More, Near Shiv Mandir, G.T- Road, Durgapur-713203
In connection with above quoted subject, This is to state that it is apparent
istrate, Durgapu’, dated 24.03.2023, Sri
the matter of Vijay

from the report of Sub Divisional Mag
Rajkumar Shaw, the Respondent No. 7 in O.A. No. 07/2023 in
Crusher Unit without any valid

Kr. Burman —Vs- Union of India is running a
documents such as Consent to Establish and Consent to Operate.
Hence, you are requested tO take necessary measures = as per provision of

laws, immediately.
This may please be treate
Copy of the report of the

herewith.
Enclo. As stated A/

District Magistrate and Collector,
Paschim Bardhaman

d as urgent.

sub Divisional Magistrate, Durgapur is enclosed

70 APR 2073
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WEST Annesane - P-2
= -ST BENG A |
“aww Ocparimentof LU TION CONTROL BOARD

-\rs “nvironment, Government of West Bengal)

. Durgapur Regional Office
\ Durgapu Sahid Khudiram Sarani, City Centre
Memo No, | g a8 AWPBD.O F=713 216, Tele Phone: (0343) 254-6708, 254-4915
O2/14(Part.|
*l) Date: |3 .04.2023
To
The Distrigy Magi
agist : .

Paschim ll;\n\lhull;‘\‘e\lr\u‘c M el

Ref: | M
;) or;mo NO. 1244/MM/DL& LRO/PAB/23 dated 30/03/2023

er of Hon'
Hon’ble NGT, EZ Bench dated 16/03/2023 in connection with O.A. No. 07/2023/EZ
Sir,

2‘“::;:;:?})‘\:;?\; above, this is. for your kind information that the industry namely M/s. Shree Balajee
i % 0.0 aga Road, Dist.-Paschim Bardhaman, Pin-713203 was inspected by this office on

¥ 2023, lnspecuon report had been sent to the competent authority of the State Board at Paribesh
Sal La?kc for Kind perusal and taking necessary action. A copy of the inspection report is enclosed for
your Kind perusal.

With regards.

Yours faithfully,

bl ~*>
Environmental Engineer
West Bengal Pollution Control Board
Durgapur Regional Office

Enclo: As stated.

l
:
!




Inspection Report Cum cpecy st
lis

1) Order of N

g ationnl

Ori sreen T

ginal Application No, Tribunal Eastern Zone Bench, Kotkats V14

: " 0. 012023/EZ duted 1603/202.

ame of the industry | |

: stry . iy — —

Address ol the /s Shro Bulajes EnarP2S oo
| .0, Kada Road, P.5. Warld Ifc, Durgapul,

Dist. Paschim Bardhaman, pIN-713203.

e —

Loca‘Bodv—-m‘ — guskabas i
e w | Dur Municipal Corporation
Electric Supplying Agency e “;Jsg:gtérl unicipal Corp )
Cate, I RIS I
SAfy Sty . | Orange, Slag Crushing Unit
Deta &.4ma of inepecion " 1 _65@72023, 4.4(Tp.i'n. om;vards
| Name of th [0
| , e Inspecting officer « | Sri Sudipto ganerjee, AEE, DRO
l— l Sri Kalyan Modak, JEE, DRO
1 8 l, Person meet during inspection i | M. Joy sankar Singha, Manager 1
l Mobile no. 7601946077
lobile N0, ———————— —

e T

'9. | Introduction [ The unit is engaged in crushing of blast

\ furnace slag procured from M/s. Durgapur 1
steel Plant. The unit is jocated under |

Durgapur Municipal Corporation area.

:| The complainant Sri Vijay Kumar Burman

'i was not available at the time of inspection. '
However, complainant was contacted over

\, phone. It was stated that they have been

|

!

q e ——————

10. | Allegation of complainant

suffering a lot due to dust generated from
the activity of the unit. The complainant
submitted that his land (presently rented to
M/s. Shree Shyam Enterprise-engaged in
! wholesaling and retailing of rods, tiles and
1 grill items) is situated just beside the unit.
l Whenever the crusher operates, a huge dust
il

|

engulfs the entire area and causes severe
inconveniences t0 the people living in the
surroundings. _

nit representative -1t was submitted by the representative of
the unit that the crusher is owned by Smt
Rita Shaw (wife of Raj Kumar Shaw) and has
been operating since the last 15 years using
two nos. workers. At present, the unit has
been lying closed since the last three weeks.
It was stated that blast furnace slag is
procured from authorized contractors of
M/s. Durgapur Steel Plant. The crushed slag

is sold in the market. |

| 11. submission ofu




observation

j !
1. The unit was not operating at thue1
r time of inspection. |
2. The unit has one no. 513 crushing |
machine. ]

3. Blast furnace slag was found dumpe

[
|
| .
| mises.
, he factory P'€

all around t dust suppression |
| 4. The unit has no
\
l
|

!

system to control ‘h’:gitive dust |

generated from its’ activity. |
5. The unit has no dry fog system- i

| 6. The conveyor of the crusher Is |

|

ided with canopies. e |

!\ 7. ?tr:v'?;:?twhas no water sprinkling
rrangement.

“\ 8. :'he 1agw materials (blast furnace siag) f

and products (crushed 5138).“@’21

\ found stored under open sky without |

any cover. {

\ 9. Intyernal roads were found not |

\ paved/concretized. ‘

\ 10.The unit could not show valid |

\! Consent to Operate of the Board. !

| 13) \ Recommendation - 1. The unit has obtained Consent.to‘l

Establish from the State Board vide :

\ memo no. 1526 dated 21/01/2002 |

(copy enclosed) but the unit has not

\ obtained Consent to Operate till

date. Since the unit has been

\ operating without valid Consent to |

Operate of the Board and violating

environmental norms, necessary

regulatory action is recommended

and the unit should immediately be

directed by the Board to stop its’
" activity.

1

|
\
f

|

e — — e
R

]

Itis hereby recommended before the |

Competent Authority of the Board |

that necessary Environmental
Compensation may be imposed upon
| the unit (for

operating without
Consent to Operate and violating
environmental norms).

The activity of the unit falls under
O.r.ange category, Ag Per existing
siting policy of the Board, there is no
restriction of setting

up of any
gLange category industry within
rgapur __h_ﬁunicigal Corporation

7 APR 208
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area. As such, the unit may be !
directed to operate only after |
obtaining valid Consent to Operate of |
the Board. Consent to Operate may ,{
be granted only after compliance of |

the following conditions:-

a) The unit has to install dust |
suppression system to control f'
fugitive dust generated from its’ |
activity. !

b) The unit has to install proper dry
fog system.

¢) The conveyor of the crusher
should be provided with closed'
canopies. 1

d) The unit has to install adequate

number of water sprinklers a"‘

along the periphery.

The raw materials (blast furnace

slag) and products (crushed slag)

should be stored under

permanent sheds.

f) Adequate water sprinkling should |

be carried out on raw materials '

prior ta crushing.

Green belt should be developed

along the boundary wall.

h) Internal roads should be
paved/concretized.

i) Vehicles to be used for
transportation of crushed slag
should not be overloaded.

e)

g

14)

Remarks

-| Any other action may be taken by the
:| Competent Authority of the Board as

deemed to be appropriate.

\ o)
ﬁ\g'\.,\ u\r\}‘
W7
>

S. Banerjee

Assistant Environmental Engineer
Durgapur Regional Office

20 APR 201




